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............... (place)‘..............on..._..........(date)...i........
You are, therefore, required to remain present there, with your
witnesses. if any; at.......:5: {timie)is il L.

Take notice that if you fail to attend in accordance with this notice.
the matter may be decided in your absence.
Given under my hand and seal of the Office.
Dated........ day'of:...o 19::5.0
.Registrar,
Office of the Lokayukta

FORM-G
[See Rule 29]

SUMMONS TO WITNESS

IN THE OFFICE OF THE LOKAYUKTA, GUJARAT STATE AT
GANDHINAGAR

Whereas your attendance' is required as a witness before the
Lokayukta, on behalf of........ in the above complaint, you are-hereby
reqmrcd to appear personally before him on the............ (date) at
.................... hours, and to bring with you the following document(s)
or to send them through. your servant or agent able to prove them.

A suintof Rs... i izt being your travelling allowance, other
expenses and subsistence allowance for one Day is deposited in this
office and will be paid to you after your appearance here. Should you
require the amount prior to your appearance, you should inform this
office accordingly so that the amount will be sent to you by money
order. If you fail to comply with this order without lawful excuse, you
will be subject to consequence of non attendance as laid down in Rule
12 Order XVI in the First Schedule tn the Code ~¢ C#il Procedure.
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_Registrar of Receipts on.account of subsistence allowance/money of

< <
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1908.
Given under my hand and seal of the office.
Dated...........cecoui. [q - 1 4l ]| R p—
Registrar.
Office of the Lokayukta. Gujarar State.
Gandhinagar )
FORM-H

[See rule 30]
BOOK OF RECEIPTS

Received from

LComplant No. of wit- Amount On whiat
nesses : account
_ Station ' _ Registrar/officer Receiving the money
Date:

Signature of mark of person making pavment

FORM-I {
[See rule 31]

the office of Lokayukt required for immediate disbursement.

- Date of Num-  Name of the per- On Num-  Amount
Receipt  ber of son who paid what  ber of of
Receipts  the money and ac-- wit- deposit -

Form-J on whose behalf count nesses
the payment is
made

1 2 3 - 4 5 6

»

Rs. Ps.,

-

1 Enter the name of the party who is tendering the amount into the office of*
Lokayukta. also the wunount in words.
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Daily Payment as per Lapsed & credited Rermarks
total car- Register-L to Government

i Gk Date Amount Date Amount

to Cash :

Book

7 ] 9 10 k] 12

Rs. Ps. Rs. Ps. Rs. Ps.

\
FORM-J

[See Rule 32]

Register of pavinents on account of subsistence/money of the office

of the Lokayukta required for immediate disbursement for the vear.

Date of Reference to Register To whom On what
pavment Form-K paid | account
Date Entry No.
1 2 4 5
)

Amount paid Daily total Acknow- Remarks
Carried to ledgment of
Cash Book Receipt

6 T 8 9
Rs. Ps. Rs..Ps:

t
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FORM-K
[See Rule 33]

Cash Book of the office of the Lokayukta

Date Refer- ~  From Par- Amount Daily
ence/Com whom ticulars Total
plaint received ’ ,
1 . 2 3 4 5 6
Rs. Ps.
Date Reference/ To - Par- Amount Daily
Complaint whom ticulars Total
No. paid etc. s
7 8 9 10 11 12
Rs. Ps.
{

FORM-L -~ :
[See rule 35]
"IN THE OFFICE OF THE LOKAYUKTA, GUJARAT STATE, !
GANDHINAGAR: '
ComPIAINENO:.. ..ol oeres e senne Bodl o e gl o oo eves e (o] 1 .2 TR, ’
P LI MO S P SUPULOEO R (Complainant) |
Versus » .!
g f
e ettt con st S e e e S e e S e s.....(Public functionary: ]
To
i
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Take notice that under Section 10(4) of the Gujarat Lokayukta Act,
1986. the Lokayukta the refused to investigate/ceased to investigate
this complaint as—

*(a) the complaint is frivolous or vexations: or is not made in
good faith: or

*(h) there are no sufﬁcxent grounds for investigating or, as the
case may be, for continuing the investigation: or

*(c) other remedies are available to the complainant and in the
circumstances of the case it would be more proper for the
complainant to avail himself of such remedies.

Registrar,
Office of the Lokayukta

*Strike off whichever is not applicable.

FORM-M
[See rule 36(i)]

SUMMONS TO PRODUCE A DOCUMENT UNDER SECTION
11(1) OF THE GUJARAT LOKAYUKTA, ACT, 1986

IN THE OFFICE OF THE LOKAYUKTA, GUJARAT STATE,
GANDHINAGAR

Complaint.No. e L Of 1 Qi o

Whereas a complaint has been made before the Lokayukta,
Gujarat, at Gandhinagar by il ln il “{name’ and address of
complainant).......... against public functionary........... (name, desig-
nation and address)...........’... containing grievances allegations in
respectiof.. il aiill and it-appears to the Lokayukta desirable for
the purpose of inquiry/investigation that thc following document(s)
should be produced before him:

You are hereby summoned to attend and producc of cause t o be
produced th rough your servant, clerk or agent. the said document(s)

before him in his office on............... (date). it at...... Sees
(time) i kR ik hours, without fail. :

Dated: Given under my hand and seal of the omce

Registrar/Authorised Officer
Office of the Lokayukta






